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O R D E R (ORAL) 
 

Dr. Bhagwan Sahai, Member (A): 
 
1. The present TA has been filed seeking issuance of 

directions to the respondents to release arrears of 6th Pay 

Commission as well as 7th Commission in the favour of the 

applicant. 

2. Applicant’s counsel submits that the State Government 

has accepted the recommendations of 5th, 6th and 7th Pay 

Commission and along with other employees gave the 

benefits of 5th Pay Commission to the applicant including the 

arrears, but so far as 6th and 7th Pay Commissions are 

concerned, his arrears were illegally and arbitrarily withheld. 

3. Learned counsel for the applicants further submits that 

applicant would be satisfied if a copy of this TA is treated as 

a representation and respondents be directed to decide the 

same within a time-bound period.   

4. Sh. Amit Gupta, Learned AAG for the respondents 

does not object to the disposal of the TA in the requested 

manner. 

5. Accordingly, this TA is disposed of with a direction to 

the respondents to treat a copy of this TA as a 
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representation on behalf of the applicants and decide it as 

per applicable pay rules with a reasoned order within a 

period of six weeks from the date of receipt of a certified 

copy of this order.  The applicant should then be informed of 

the decision.  No costs. 

 

 

( Rakesh Sagar Jain )                  ( Dr. Bhagwan Sahai ) 
      Member (J)         Member (A) 
 
ND* 

 

 


